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IN THE CENTRAL ADMINISTRATIVE TRIBUNALL_ 

CUTTACK BENCH, CUTTACK 

O.A./T.A./R.A.No .................................................. 199c 

S S 	

- 

..................................................Applicant ( 
Versus - 

.L:.........? 	.Respondent ( s) 
Office note as to 

Sr.No 	Date 	 Orders 	 actiun(if any) 
taken on order 

RE31STER 	
S 

RtIsv4s 

2 L7-5-951 
C 

Call thi.-, 	mact.r 	on 	 piAL. 
A 	 If 

L9.5.1995. 	 - 	 LIZ  

Vice-CIijrman  

Me br (Adnin.) 

3 19.5 .9 1-bard ptitioner' S counsel, 
J 

- 	 cc Cj It is stkbmitted during cirguments that  

the representation of the petitioner 

to the Chief Post Ister General is 

pending against his transfer as per 

flnexure-5 and the same is not dispose. 	S 

of. vith a djtjn that the srne 

shall be disQosed of without any delay 
Sv 

and as far as possible within 10 days 
S 

H 	 - 
from the date of rece ipt of a copy of 

this order considering the grounds made 

out and &eeping in view the guidelines 

in the matter of transfer to the extent, 

... 



ri R riuñç, 

Serial 	 Office note iggto 
No. of 	Date of 	 Order with Signature 	 action (if any) 	1 

Order 	Order 	 taken on oder 
4 

..3 	 possible to give him relief this 

application is disposed of at the 

admission stage. Hand over a copy 

of the order to the petitioner 1s 

c ounse 1. 
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